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REPLY STATEMENT IN OA 184/22 FILED BY SRI. M.N.
JAYACHANDRAN BEFORE THE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI

This petition is filed by Sri. M. N. Jayachandran alleging that
Sri. Biji P. Mathew is running tourism activities in the encroached
area of the Periyar Tiger Reserve and elephant rides in Idukki

District using more than 10 elephants, which is banned by District

Collector.

It is true that Sri. Biji P Mathew is running an elephant ride
named 'Elephant Camp' in Kumili, Idukki District. OR-021 /2022
of Peermade Forest Range is registered against Sri. Biji P. Mathew
against the violation of Kerala Captive Elephants (Management
and Maintenance) Rules 2012 in 'Elephant Camp'. Copy of the
Form-| Report submitted before the JFCMC, Peermade is enclosed
herewith as Exhibit R1(1). Another OR-031/2022 of Peermade
Forest Range is registered against him for violation of Kerala
Captive Elephants (Management and Maintenance) Rules 2012 for
conducting elephant rides in Tusker Train Elephant Camp
Kumily, Ist Mile. Copy of the Form - I Report submitted before
the JFCMC, Peermade is produced herewith as Exhibit R1(2). The
final charge sheets are yet to be filed before the jurisdictional
Courts. It is true that there are three more elephant camps
functioning around the Periyar Tiger Reserve and about 20
elephants are there in these camps. No elephant rides are being
conducted inside the sanctuary. As per interim order dated
05.09.2019 in WP (C) 13275/2019, the Hon'ble High Court of
Kerala directed the District Collector, Idukki who is the Chairman

of the District Committee under Kerala Captive Elephants
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(Management and Maintenance) Rules 2012 to take necessary
steps to ensure that elephant rides using elephants not registered
under the Performing Animals (Registration) Rules 2001 are not
conducted in Idukki District, during the pendency of the Writ

petition.

As per the report of Kerala State Pollution Control Board dated
16.11.2022, all the waste water discharge to the streams has been
stopped and no discharge of waste water was found during the

second visit of the joint committee on 21.10.2022.

It is submitted that there were death of two captive female
elephants named 'Rambha' and 'Dulari' duing 2022 in Idukki
District. The cause of death of 'Rambha' was severe pyometra
leading to peritonitis and systemic failure. Copy of the Post
Mortem Report is submitted herewith as Exhibit R1(3). The cause
of death of 'Dulari' was due to senile lesions leading to multi

organ failure. Copy of the Post Mortem Report is submitted
herewith as Exhibit R1(4).

The petitioner Mr. M.N. Jayachandran as claimed in the
petition is not an office bearer of the registered SPCA’s of Idukki
District. As per the new Government Order G.O(Rt)
No.194/2022/ AHD dated 13/04/2022, the powers for formation
of SPCA has been entrusted with District Panchayat and it is up to
the President of the District Panchayath to reconstitute the District

SPCA. Copy of the Government Order is submitted herewith as
Exhibit R1(5).

Mﬁ#
FILED ON: 13.05.2023 FILED BY: PG
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EDST MORTEM REPORT
Certsfied that recronsy examination was eonducted on the body af fem.ly elephant RAMEIA -2
3ruuad 44 years, mene000ASIICAD (T wstadisn Thomae Mackew. Madayckal Kappadujn
1S/1t/2.ms P, Murtkleady, Xumdy (GPS No 9°37°E.77° 357} on request by tnclal tarestry
raoge, Kumily. |

CLINICAL mmm::i-dw mietritls trestment tnce (rw months_ refractonne s o

treatment and died url!l‘l 1722 (1130 pm) not responding to Ireatmant.

mmmm@mumm organs, fullowing vheervatians were made
Orsl caviy: Palewthviics evedve,

StoraacPartslly e, /

Heart- Congestion of heart musculature

Liver- Enlarped with round borders.

Sronchi- Congested.

Longs- Normal no tubercice mhhdﬂeﬂ@

Abdominal cavity- Filled with serous furd, ascites and severe peritonisis,
WW " A

lnt:r'm'nes- Congested and yeflow staned meseniry. “ N
Reprodactive organs- mewmmmdmxd s

SUMMARY OF LESIONS- Severe lesion In utervs and kidneys, ascress and severe peritanitis.

OPINION ABOUT CAUSE OF DEATH. Coasidering necropsy findings. the death of this 3n.m.i
cecurred due to severe pyometrs leading 1o peritoaitis sad sytemic falure,

TH MV.S¢
or: BNy GO 1753
Mob: 9447416095
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POST MORTEM REPORT

Certificd that post - mortem examination was conducted on the
_ bady of female Elcphant DULARI aged around 60 years,

: mec no : 00065DCAFB ( custodian Benny p mathcw ) on 04-01-2022
murickadi ,Kumali on request by social forestry range peerumade
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Or. BINU GOPWATH M.V.Sc.
Mob: 9447418095
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Animal Husbaadry Departmen:- Reconstitution of Management Committee of Distric
ity for Prevention of Cruelty to Aninais - Orders issued.

f | ANIMAL HUSBANDRY (G) DEPARTMENT
G.0.(Rt JNo: 194/2022/4HD me 13/04/ 2922‘

] Read 1) G.0.(Ms) No.362/13/AD dated 18/12/2013
21 Letier Noi9-3/2018.19/PCA ¢4

of Kérala meet:ng held on
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